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1. Learned counsel appearing for the petitioner would submit that by the impugned notice

dated 19.05.2018, the petitioner's land has been acquired by

SECL in lieu of which neither compensation has been paid to the petitioner nor

rehabilitation has been provided to him and, therefore, the impugned

notice is unsustainable and bad in law.

2. Learned counsel for the respondent would submit that against the impugned notice,

petitioner may file reply before the SECL along with documents

that will be considered and decided by SECL in accordance with law.

3. I have heard learned counsel for the parties.

4. Be that as it may, the petitioner is at liberty to file reply to the notice dated 19.05.2018

within ten days from today that will be considered and



decided by SECL strictly in accordance with law within a period of six weeks. The SECL

will be at liberty to proceed thereafter.

5. With the aforesaid observation, the writ petition stands finally disposed of. No order as

to cost(s).
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